IN THE CEhiRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT BYDERAEAD
‘ ORIGINAL AFPLICATION No,366 of 1996
Date of Judgement: 27.3,96
Between:
G.Sgtyanarayana Rao .o Applicant
and

1. Union of Indis, represented by

the Secretary,

Ministry of Defence,

New Delhi, '
2, The Director Genersl,

Research & Development Organisation,

Ministrv of Defence,

New LDelhi,
3. The Director,

Defence Research Development La%oratory,

Kanchanbagh, -

Hyderabad-58, ve ‘ﬁespcndents
COUNSEL FOR THE APPLICANT: Mr. P.B.Vijaya Kuymar
COUNSEL FCR THE RESPONDENTS: Mr, N.R,Devaraj, Sr,CGSC
CORAM:
HON'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE CHATRMAN
HON'BLE SHRI H.RAJEN RA PRASAD, MEMEBEER (ADMN, )

JUDGEMENT
Hearc Shrl*Pqtreﬁsﬂﬂnn}for Shri F. B&h;Jaya Kumar,

learned counsel for the applicant.uﬁﬁ The applicant has
grievance against his posting at Delhi and wants [to be
retained at Hyderalbsd. He has impugned the order dated
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Since it is a matter of

1.3,96 of his posting at Delhi.
s an incidenteof serivice,

posting which ordinarily 1
orities to look into the grievance of
ental authorities. Th
entation to the.
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appropriate auth
the applicant e; the departm

applicant was required to file a repres
concerned authority and if it were to be rejected. tbi%‘
s Tribunal, <here is
tion has

only he ean~seek~eo approach thi
plication that any represent

no mention in the ap
j+ies concerned against the

been filed before the author
The learned counsel,

n has been filed on
ot been disclosed

impugned order. however, ¢rally
stated that a represenratio .3,96,
We see NO reascn as to why that fact has n
in the OA which was filed on 13.3.96. Since the applicant
not exhausted the departmental remedies, ¥
rtain this OCA at this stage.

en filed, the ap licant
In case

are not

has
inclined to ente If any
representation has already be
rsue the same and await result there
r been filed, the applicant
le funder the

at the admissior

of.

has to pu

no representation has 80 fa

'8
£iling the same if permissib

may consider
The OA is, therefore, disposed of

rules. T
stage in the above terms.
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Vice| Chairman
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Dated: 27th March, 1996
Open court dictation.
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To’

1. The Secretary, Union of India,
Ministry of Defence, New Delhi.

2. The Director General, Min.of Defence,
® Research and Development Organisation,

New mlhio
3, The Ddrector, Defence Research Develo;ament Laboxatory
" Kanchanbagh, Hyderabad-58.

4, One copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd.
‘5, One copy to Mr.N.R.Devraj, Sr .CGSC,CAT . Hyd.

6. One copy to Library, CAT.Hyd.

7._Oné spare cOpY¥s - o
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COMPARED BY ) © APPKOVRED BY

IN THE CENTRAL ADMINISTRATIVE'TRIBUNAL
HYLERABALL BENCH AT HYCERABAD

G- ixnu\cﬂ‘«mu
THE HON'BLE MR.JUSTICE

VICE CnAIRMAN

AND
W ReSendn, Prayeng) o
THE HON'BLE MR. m MLA)

Dated:')__’? - 3 ~1996

. QKDERY/ JULGMENT
MONRIA'/CIA.NOO
’ |
in
O.ANO. Sbb[q% ‘
T.A. No. ) (w.p.No, Y

Admitted and Interlm directions

" issued.
Allowed,
Disposed ~f with directjons
— A l ‘ *
M£Ms%d &-ﬁﬂm_qﬁuuAMQM
Dlsmlssed as wlthdrawn. 3

Easmlssed for default,

_; Ordered/ke jected.
" No order as to costs.
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